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Shri Datar: There is no delay so far
as the promotion from the State Ser.
vices are concerned. We have already
selected 1380 State Service officers and
they have been appointed in the 1 A S
The delay 1s in respect of recruitment
through the U.P.S.C from the open
market. There also the interviews
have already started and in the course
of a few weeks, if not months, we are
likely to get the results finalised

Shri P C. Bose: Is there any differ-
ence in the tramming given to the
officers recruited on promotion from
the services and to those who are
recruited from the open market, and
if so, what 1s the difference?

Shri Datar; The d:fference would be
that so far as the officers promoted
from the State Services are concerned,
they will receive such training as is
required for qualifying them for the
I.A.S. In the case of those recruwted
from the public, a large measure of
training would be necessary.

Shri B K. Galkwad: If I have un-
derstood him correctly, the number of
candidates 15 something like 230.

An Hon Member: Number of posts.

Shri B K. Gatkwad: May I &now
what number of seats have been re-
served for the Scheduled Castes and
Scheduled Tribes and whether social
training will be given to these ecandi-
dates when they are under training?

Shri Datar: So far as reservation 1s
concerned, 1t will apply to the recruit-
ment through the UPSC So far as
promotion 1s concerned, it will aot
apply After they have been duly
selected, they would undergo the usual
traimung mn this respect.

Shri B 8. Murthy: May 1 know
whether any special steps have been
taken 10 see that all the quots reser-
ved for the Scheduled Castes mmd

20 DECEMBER 1957

Oral Answers 6644

Scheduled Tribes is being adhered to,
as far as the gelection of 250 people Is
concerned, both by the special recruit-
ment as well as recruitment by pro-
motion from State Services?

Shri Datar: May 1 point out that
we have made some provision in the
rules for the U.P.S.C. to consider the
cases of Scheduled Castes and Schedu-
led Tribes candidates with a large
measure of sympathy by relaxing the
conditions to the extent that is consia.
tent with the maintenance of high
standards of efficiency
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Shri Datar: Thev will all be taken
into account

All Indiz and Central Services

Shri Shree Narayan Das:
Skhri D C Sharma:

Wili the Minister of Home Afairs
be pleased to state:

(a) whether the Committee of
Secretaries appointed to examine the
report of the special officer, regarding
recruitment, training etc, of the All
India and Central Services has begun
functioning;

Shn Radha Raman:
*1389.

(b) if so, the progress made by it;

{c) how long it would take to fiush
the job; and

(d) the precise nature of work
allotted to the Committee?

The Minister of State in the Minis.
try of Home Affalrs (Shri Datar): (a)
Yes.

(b) The Comittee hag so far con-
sidered questions relating to the quali-
fications for recruitment to the public
services,

() It is likely to take a few months
to complete the wozk,
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(d) The Committes of Secretaries
will consider the recommendations
made by the Officer on Special Duty
on matters concerning public services,
and the Committee’s viewg on those
recommendationg will be helpful t{o
Government in teking final decisions.

Shri BRadhs Raman: May I know
whether this recruitment will be relat-
ed or pertsin only to certain classes
or whether it will be for all kinds of
recruitment?

Shri Datar: This is a question of
finding out suitable men for different
cadres of service. Therefore, the
question that is being considered is to
what extent changes in the present
rules of recruitment are necessary. It
will apply to all high services.

Shri Radha Raman: 1 merely want-
ed to know the cadres to which it will

apply.

Shri Datar: It will apply to Central
Services.

Shri B. 8. Murthy: May I know
whether this Committee of Secre-
tanes 1s also consulting the members
of the Service Commissions at the
Centre as well as the States, so as to
get their experience so far as these
services are concerned?

Shri Datar: The special Officer has
been working since 1856, He has
collected considerable material. All
that material will be reviewed by this
special Committee and then the Gov-
ernment will take decisions.

Decimal Coinage

*1381. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that for lack of 3/4 rupee, 1/2 rupee,
{1 rupee denominations in decimal
coilnage, great hardship is caused to
the public; and

{b) if so, the period within which
sbove denominations in  decimal
colnage would be minted?
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The Deputy Minister of Finamee
(Shri B. B. Bhagat): (a) and (b):
There was no 8/4 rupee coin in the
anng-pie geries and there is no pro-
posal to have such a coin in the deci-
mal series either. There can be no
question of great hardship for lack of
50 and 25 naye paise coins, because
the 8 anna and 4 anna coing in circu-
lation fully serve their purpose.

The minting of 50 and 25 naye paise
coins is proposed to be taken up on a
large scale after sufficient quantities
of coins of lower denominations have
been produced and withdrawal of the
old anna/pie series started.
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Myr. Speaker: The hon. Minster

has stated that half rupee and quarter
rupee coins are still there,

Shri B. §. Murthy: On a point of
order. The hon. Member asks whe-
ther the Minister lives in this world.
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